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13RDER DATED It Y" OF S EPTEMBE Ps, 20 1. t 

Chaith R -am ....... ........... 	.......... ...... Applicant 
Vrs, 

Union ot India & C'Ithers ............................ Res-p)ndents, 

(lot-am: 
HOMBLE MR.. CA. NU-MAPATRA., 	 ADININ. 

HUNTILF MR. 

Heincl "In 1") 13 Mckfint-y'lit"l, I ~H ( 14111tip,03 lift beh"ilf lit 1,"t-1 

nu. ik-ant. 11~ttmalk;. I A ( '011,11'WA fOr The 	 MRA 11 S',F, 	Ib IA. 

St,andliVip (lnu"get for the RlyOReflioncients, on vvhorn a copy ol' thIF 

A. 11mg alreaciv b me -, surved and 1wnise o the. 	 01, 

record, 

Uh 	Orip, Ina I A pplicatim hw,,, becti fiieti by the ,) Ic"llit 

with the follklwil)g rctiv;f,. - 

"~,O To qii,,v+. the, nrde~v NoWN111MrAiChalth Rawli'112051 

dalted'25.04.2011 Issued bv SR. DRNI 0,C) DRM(.kfl, ~V 

NF 

(19 TO dlfrtlf tflO, 	 Felos"Ing-t t 
. 
he, po'dion (if Hie, 

applicant in his post ,-I-f lovo pllo~t and to grant. lilm all 

cm!~ecpelltlu,1 	selvice [wilefit's i1tcludittgo, tile fillallclal 

bellel"it's as we'll a~,, ultew fiA, the, peliod wilich (lit 

al)lAicaut Ila,,, been ilk"gully deprivexI of his legifilliate 

chlcs.-~, 

3. It Is tile cmitentic'n of flic. applinint that. pnewlitly fie is 

working ag a I xico Pilot witier the, AdtTM11'.4Tn,NV(- Civitrol (YV Cre.w 

Coutrllet% Ray-aga4a mid lsz "In efill1iove'e, of 	Cloaqt RRIIW',)Y, On 

a cflqtT~a 4we't was ulmle(i hy Re'llomient No,"" vide 

A nn cy i j re - A, I 1 	41 T-Fply to the, chatr3c.4-met file -appilvant '-11hinitted 

ex.111-aflatif-M 	On 	~l Ori 21011 	(AtIlle-olme-Al".71 	Oft 	(A 101 

Re,j)ondetit No Wmi lszqmetf a Imitmahment oniet f6f vi. jolt.. olding of two 

L 

A, 



(02) wts of pri i 	 III 	I Ivileg:,e, pmN. 	 not (A)e, then 1 2012 

	

in 4 	v) 

Annexure-AJI 

4, It reveal,-, from the rtwoni that qje applicant wiqj~)Ijt 

n  'ling 	 I V-91 i , -the OPPOt-hit"ty of' 14at"tory appeal, ha. approached the 

Tni bunal. When pointed ovit, Sr) Moh-apatt-a, Ld 	qubmits that 

the applicant may be allowed to make a detalled appeal to the 

competent witho 'y and acconimigly, appell 	nty may be rit 	 ate. alitho - 

directed to Aw)"mier and dipnow, Of th-C, SIVITIC Witt) IV) a stiptilatedperiod. 

5. Accordingly;. a-, agre I 	, ed to by the J,(j Counw.1 for the 

parties without going into the Inerit of the caw, applicant Vs allowed to 

prefer appeal "within a period of 15 days: and the. appellate atithonty 

~Re.T_ondent, Nn,2 is directed to co4wider a;I(I (jilios 	f ) a e I ,e, o tf e pp a 

thr"OUP,,fia 	 days from 

die date Of receipt of stwfi an appea I 

With the abow observation ancl d" Ct'on;, this O.A. IRS Ue I 	I 

di"P.osed of 'at the admission stage itself No cns-ts 

0--ples of this order he ma(ie ovey- to the Ld. Counmi 

fiv the Parties, 
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